l_“ézvm\jiﬁ IN THE CtuTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

+ MA; 849/97 in- 0OA 251/92

--u---u———-—_.-.—————-n--mn- —-——

OATE OF ORDER : 12-0mG7

m-——-——-o—--—w—----n——-—--u—

Batween :-

1. D.Narasinga Rago
2. S.Mancharlal
3. V.Kuppu Rao
ees Applicants
And

1. Union of India rep. by General Manager,
5C Rlys, Sec bad.

2. Tha Chief PQrsonneL Ufficer;
SC Rlys, Sec’'bad.

ese REsgpondents

Counsel for the Applicants : Shri V.Krishna Rao

Counsel for the Respondents Shri J.R.Gopal Rao, SC for Rlys

CORAM:
THE HOM'BLE SHRI R.RANGARAJAN  :  MEMBER (A)
THE HON'BLE SHAI B.S.JAI PARAMESHWAR i MEMBER (J)

(Brder:par Hon'ble Shri R.Rangarajan, Member (A) ),\
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aﬁﬁgrm“\ép (0rder per Hon'ble Shri R.Rangarajan, Member (A) ).

E— . by
. R .o .
L
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‘None Por the applicant. Sri Phalguna Rao for Sri J.R.Gopal

Rao, étandihg counsel for the!Respondents.

i
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2. The ordef ih OA 251792 uss passed on 28.1.94, The direction
' - 1 . o

thafein reads as Pollows :=

Y "(i) The respondenés ghall comply with the -
i Railuway Buafd‘siorder dt.2-8-89 in the
i . matter of nbt;odally refixing the appli- -
| cant’s pay in;tﬁe higher scale of R
E Rs.425=-700. | _ S
 (ii) Based on the ?Egisad pay of sach applicant
his .pensidnary éntitlements shall be rew _
calculated and Pixed notionally from the Lo
N date of the retiremant of sach applicant.
(iii)The monstary %ahsfits arising out of the
revised pensibnfshall be alloued to ssch
of the applicants uith effsct Prom 18-2-92,
that is, unajyegr prior;;o'ﬁhe date of
filing bhis OA.| |
(iv)The respondents shall comply with this
order and pay the arrears to the applicants
within a pariddﬁo? 4 months from ths date of
receipt of this!order.

o

3. This M.A. was filed|to re-fix the revised pension from
.

N ' 25-3-95 ard pay interast gﬁiarrears from 1.3.96., The Judgement

-is very clear; in that thé.iiii) direction of the judgement gives
o |

~ ’ ,

the date from which the r;uised pension should be allowed. Hance

- : : . . ' '.:‘ ‘ J‘ ' .
revision of that order cannbt be done in an M.A.
. - o
. . 4. MA.is dismilssed a;cbrdingly. No costs.

b

, JAT PARAME SHUAR ) (R.RANGARAJAN) {
7 : Member (A) iy
A LA P '
y o Z?V1ﬂ1‘ //
. . - . | L
. Dated:_Y2th_September, 1997, VR (Y

- Dictated in Open Court.
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TYPED By ' CHECKED BY

COMAARED BY © APPROVED BY

IN THE CENTRAL ADNMINISTRATOUE TRIBUN%L"'“
HYDERA BAD

THE HUJ'WLE SHRI*R.AANGARA I N M{A )
AKD

THE HON'BLE SHRI B.S5, JHI pl&iMEJHdSR oM
) (3

sereoc 121945

i

ORDER/ JUDGEMENT

Mei ./ﬁ?#?i-l-‘f‘m: 8”"(3(? 1

in

Q.ﬁ.mo.’ &S‘lj??__

hdmitted and Interim dlrectlons
Isslied,

Alleued

- Displpsed of with directions,

‘Dismissed . . _ -~
DisWpissed a@s withdraun : I
Dismigsed for default - -"&7
Drde;ié fejected, ' :' ’

No order ay to costs, R
- e
‘ ot

YLK 11 Courl.






